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Please    sit    down.    Mr.    Sarang...........  

(Interruptions)..A am on my legs. Please 
sit    down,    Mr    Pachouri.    Please    sit 
down...(Interruptions)...Please  sit  down. 
Nothing is going on record. 
SHRI SURESH PACHOURI:* 
SHRI KAILASH NARAIN 
SARANG:* 

THE       VICE-CHAIRMAN       SHRI 
BHASKAR    ANNAJI    MASODKAR): 

Please        sit        down... (interruptions)... 
Nothing is going on record. 

SHRI SURESH PACHOURI:* 

THE      VICE-CHAIRMAN      (SHRI 

*Not recorded. 

BHASKAR ANNAJI MASODKAR): 
Please sit down, Mr. 
Pachouri... (Interruptions)... Please 

resume your seat, Mr. Sarang.                             

SHRI SURESH PACHOURI:*                     

SHRI KAILASH NARAIN SARANG:* 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) 
Mr. Pachouri, take your 
seat...(Interruptions)...Please sit down. Sit 
down. I am not allowing anybody. These are 
Special Mentions. Let us not go        away        
from        the        points 
raised...... (Interruptions)...What   is   this? 
Please sit down. And surely if there are 
starvation death, everybody would be 
concerned. Everybody would be concerned if 
there is a starvation death and I am sure the 
Minister is here and he will take note of it. 

DR. JINENDRA KUMAR JAIN (Madhya 
Pradesh) Sir, every time I requested you, for 
giving me permission, in an orderly manner. 
You put me dowm and all disordely things 
are said. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Don't 
say this. Don't say this. There is nothing 
disorderly. 

Derogatory   References   against   Prophet 

Mohammed contained in a book 
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and when He chose to break away from the 

family's Hindu tradition and heritage and 

declare himself a Prophet- the joint Hindu 

family broke up in an internecine feud and 

Hazrat Mohammad's own uncle had to lay 

down his own life fighting to save 

Hinduism." 

 

 

"Some Blunders of Indian 

Historical Research" 

"Hindu  Origin  of Prophet  Mohammad 

Forgotten" 

"Apropos the observations in a foregoing 
Chapter proving that ALLAH IS A HINDU 
GOD AND THE KABA IS A HINDU 
TEMPLE, evidence is also available 
indicating that Prophet Mohammad himself 
was born a Hindu 
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DR. JINENDRA KUMAR JAIN: Sir, I 
have not read the book. 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Then what is 
your point? Let us not be academic about it. 
(Interruptions). 

SHRI V. NARAYANASAMY (Pondicher-
ry): That kind of distortion should not be 
there. Religion should not be brought into 
politics.  (Interruptions). 

SHRIMATI JAYANTHI NATARAJAN: 
They should ban this book. (Interruptions). 

DR. JINENDRA KUMAR JAIN: I don't 
understand one thing. 

THE VICE-CHAIRMAN (SHRI BHAS 
KAR ANNAJI MASODKAR). 
Mr. Jain, you have not read this book. Please 
sit down. You have not read this book. You 
are not aware of the subject. 

DR. JINENDRA KUMAR JAIN: This 
House is being used to misinform people . . . 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): You inform 
yourself by reading this book. 
(Interruptions). You have said that you have 
not read this book.  (Interruptions). 

[ ] Transliteration in Arabic Script. 

 

 

SHRIMATI JAYANTHI NATARAJAN 
(Tamil Nadu): Sir, I also associate with Mr. 
Afzal. 
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SHRI V. NARAYANASAMY: Let him first 
read the book and then come to the House. 
(Interruptions). 

SHRI MOHAMMED AFZAL alias MEEM 
AFZAL: He is a foolish guy. He is a pagal. 
(Interruptions). 

DR. JINENDRA KUMAR JAIN: He is a 
great historian. (Interruptions). 

SHRI MOHAMMED AFZAL alias MEEM 
AFZAL: He is calling him a great historian. It 
is a matter of shame. (Interruptions). 

SHRI G. G. SWELL (Meghalaya): Sir, this 
book obviously is a trash. But are we not 
giving importance to the writer by raising this 
matter in the House in this way? I think, we are 
giving undue importance to him. We should 
ignore him. (Interruptions). 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Sir, I agree with Mr. Swell. The 
Member was only objecting to the book being 
bought and kept in the Parliament library. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): He has 
already written to the Speaker. There is a 
committee to which he has represented. 

 
THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): This 
matter is over. (Interruptions), 

SHRI S. JAIPAL REDDY: Mr. Vice-
Chairman, Sir, this is a book and certain things 
in this book hurt the sentiments of a lot of 
people. How can that book be kept in the 
Parliamnt library? (Interruptions)... 

SHRI PRAMOD MAHAJAN: Why are you 
so scared...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Let us 
close this subject.... (Interruptions)... 

SHRI DIPEN GHOSH (West Bengal): Sir, 
anybody is entitled to write whatever he thinks 
is right, it could be wrong thinking, it could be 
right thinking or it could be indifferent 
thinking. But the question is whether a book or 
a magazine or anything in print which hurts the 
feeling of any other religious community 

about their belief can it be kept in the 
Parliament library? I think Parliament library 
should not buy such books and keep it on 
their racks. I would expect the Chair to ask 
the Minister concerned to look into it and 
take appropriate steps. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Now 
we shall take up Legislative Business. We 
have a Representation of the People 
(Amendment) Bill alongwith a Statutory 
Resolution seeking disapproval of the 
Representation of the People (Amendment) 
Ordinance, 1992. So, according to the 
business scheduled, the motion of Statutory 
Resolution will have to be taken up first. Shri 
Gurudas Das Gupta. Not there. Shri N. E. 
Balaram, Shri Chaturanan Mishra, not there. 
Dr. Jinendra Kumar Jain. 

[The Vice-Chairman (Dr. Nagen Saikia) in 
the Chair] 

STATUTORY RESOLUTION SEEKING 
DISAPPROVAL OF THE 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) ORDINANCE, 1992 

AND 
THE    REPRESENTATION     OF    THE 

PEOPLE (AMENDMENT) BILL,  1992 

DR. JINENDRA KUMAR JAIN (Madhya 
Pradesh): Sir, I rise to move the Resolution to 
disapprove the Representation of the People 
(Amendment) Ordinance, 1992 (No.l of 
1992) promulgated by the President on the 
4th January, 1992. Let me make it clear that 
we are not opposed to such electroral reforms 
which will ensure that election process is not 
disrupted by the inclusion of candidates who 
are' noi serious and which is becoming very 
popular of late. Our party has always been for 
electroral reform-, But we expect the 
Government to ensure electroal reforms in a 
comprehensive manner and not in piecemeal 
as and when it suits the Government or as and 
when it is compelled to do so when it has no 
other option left. I would like to remind the 
hon. Minister for Law and Justice that there 
are a number of Bills pending before the 
House. I hope he remembers that a meeting of 
the representatives of the various political 
parties was convened on 9th January, 1990 by 
the Prime Minister and following that 
meeting a committee was constituted     on     
19th     January,     1990 


